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The above applications involve common

questions of fact +thus

common osrder,

oelng disposed of by tﬂlb

9. The applicants were working against C1as v

pos@;under the resupondents, Vide notlflcotlon dat°ﬂ

29,4,87 Annexure-A/3 they, alongwith others,

held eligibls for appearing in the test for

to the post of Typist,

taost

asked to appear in tihe ilyping test,

we re

They qualified the um1L+°n

ide owder sAnnexure-A/4 and were sub’equ@nuly

Theresfter Vide

AN

promotion

order daled 24,9.87 Annexure-A/5, they were promoted

as Typist on ad hoc basis with the stipulation that
i

on the availability of regularly selected candidates

-hey will be rav:rted to the oritinal post, Thegr@szlt



‘ 1
of the test wss not declared, However, subséquently
another notification was issQQd tor holding a sele-
ction test for the post of Typist on 5.,1.89 ANNEXUre€—
/6, The applicenis submitted ropresentations egsinst
holding of fresh selection test, Thereafler, ihe rasulu
of Lyping test held on 15,6,1987 was declered on
12,10.89 vide Annexure-A/l, and all the applicants were
found unsuitable, #Applicants filed the O,A.S
apprehending the reversion on thebasis of test,

They have since continued on the post of Typist in

view of tihe stay order issued by the Tribunal,

w

1. W have heard the counsel for the parti:s,
We have also nerused the record of the +typing test
held on 15.5,87 produced by the counsel for the
respondents, As per the record of typing test, none

of the applicants had qualified, Since the applicants
have not qualified ilhe typing test, Liey were not
entitled to hold the s2lection post or Typist as held
oy Full Bench of the Tribunal in Jetanand case reported
in 1989 (2) SLJT (CAT) 6%7, However, as hgld in that
judgment itself by the Full Bench of the Tribunal, the
applicants who have been working on ed hoc basis as
Typist since 24,9,87, are not to be reverted and have
tobz allowed at least 3 opportunities, including the
opportunity already availed of, It has sibsequently
also been held by the Full Bench in surest Chand

Gautam vs U.0.I. (Full Benclh Judgments Vol ,II, p,487)

tiret Hailway sepvant who is allowed to officiatz in

nigher post on t2mporary basis need not always be

allowed at least 3 opportunities as per Jetanand case

and that he can be revertsd if nececiated by Administ-

rative reasons such as appointment of regularly selacted

Qualified candidatus,



L.In view of the above discussions, we allow.
the ap;lications to the extent that the applicants
shall not be reverted from tne post of Typist which
they are holding on ad hoc basi . except by following

the procedure under Disciplinary and Appeal Rules ar

unless they fail to qualify in 3 opportunities in the

selection test, including opport.unity already availedl

of, or unless the reversion is nccecisted for giving
appointment to regulerly selected gualified candidates

from promotion Juota, .

The parties to bear their own costs,
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